
NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 

I 

in respect of applicant No.1 and assign 

separate O.A.Nos.3 in respect of each of the 

other sev en appli cants -ft-' 
MEMJEfJrfijfL) 

Order dated 1O. 2003   
----- - 

Applicants (8 in number) in this O.A. 

under Section 19 of the A,T.Act, 15 have 

raised their grievances that although they 

are senior enough to be allotted with Govt. 

accorrrnodations, they are not being allotted 

with the ouarters by the authorities in order 

of seniority. In course of hearing of these 

OAs1at the admission stage, Shri A.Kanungo, 

the learned counsel for the applicants pointed 

out that 	few guarters have ma fallen 

vacant under the disposal of Reqpondentsbla  

at *huianeswar and steps are beng taken to 

allot the same in favour of certain employees 

who are not senior enough to be allotted with 

the quarters. 

In the said premises)havinq heard Shri A. 

Kanuncio, the learned counsel for the applicart 

and Shri RxRtkx AK.ose, the learned Sr. 

Standinq Counsel (on whom a copy of this O.A. 

has been served) appearing for the Reponc3ents 

I dispose of these OAs with direction to 

Respondents to look into the grievances of 

the applicants as raised in this O.A. (by 

tating these OAstQ e their representations) 

and redress their grievances in accordance 

with law. It is, however, made clear that 

until such decision as directed above,, is 

taken by the Respondents, they should not 
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al lot curt r in favour c- f •riy one, No cc 

Send copies of this ordera1ono wit 

copies of these OAS) tO Respondents and t. 

xpies of this order lee handed over to the 

learned counsel of both the sideg 

Tf/;. 


